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Both the parties are present. Both the petitioners Abhijit Ghosh and 

Smti. Surabhi Ghosh submitted their chief in affidavit.  

  This T.S (D) case no. 06/2019 is u/s 13 B of Hindu Marriage Act, 

1955 filed by Sri Avijit Ghosh and Smti Surovi Ghosh, seeking dissolution 

of marriage on mutual consent by decree on divorce.  

  Sri Avijit Ghosh and Smti Surovi Ghosh, hereinafter called the 

petitioners, scribing thereon that they are governed by Hindu Law. Both 

the petitioners got married to each other in accordance with Hindu 

Customs and Rites on 02-03-2017.  After marriage, both of them lived 

as husband and wife. After a period of ten days of the said marriage, 

both of them realized that there is a vast gulf of differences of nature, 

habits, tastes, thoughts, likings/disliking, temperaments etc. in the 

parties. As a result, strains started developing in their conjugal life. 

Finally on 16-03-2017, petitioner no. 2 Smti Surovi Ghosh left her 

matrimonial home forever with bag and baggage and since then both of 

them have been living separately from each other. Both of them are not 

interested to continue their conjugal life and they are determined their 

marriage to dissolve. Accordingly, on their mutual consent they filed this 

petition to dissolve their marriage on mutual consent by way decree on 

divorce.  

  Both the petitioners namely Abhijit Ghosh and Smti. Surabhi 

Ghosh have filed affidavit on evidence. In his evidence, petitioner no. 1 

Abhijit Ghosh has clearly stated that he got married with Smti. Surabhi 

Ghosh on 02-03-2017, but after passing of few days, strains started 

developing in their conjugal life due to various reasons. On 16-03-2017, 

petitioner no. 2 Smti Surovi Ghosh left her matrimonial home forever 

with bag and baggage and since then both of them have been living 
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separately from each other and therefore he with petitioner no. 2 Smti 

Surabhi Ghosh have decided to dissolve their marriage on mutual 

consent. Petitioner no. 1 has also stated he already restored all the 

“Sreedhan” to the 2nd petitioner Smti Surabhi Ghosh which were left by 

her at her matrimonial house while leaving for her parent’s home. 

Instant petition for mutual divorce is filed by him and petitioner no. 2 

Smti Surabhi Ghosh without any outside influence, coercion, fraud, 

undue interference of others.  

  Same is the evidence of Petitioner no. 2 Smti Surabhi Ghosh 

Petitioner no. 2 has also stated in her evidence that she with her 

husband Abhijit Ghosh have decided to dissolve their marriage on 

mutual consent. Petitioner no. 2 has also stated that she already 

restored all the “Sreedhan” which were left at the matrimonial house 

while leaving for her parent’s home.  Instant petition for mutual divorce 

is filed by her and petitioner no. 1 Abhijit Ghosh without any outside 

influence, coercion, fraud, undue interference of others.   

 Thus, the perusal of evidences of petitioner no. 1 and petitioner 

no. 2 available on record shows that both the parties are willing to 

dissolve their marriage on mutual consent. The parties got married on 

02-03-2017, but due to lack of adjustment in between them, they failed 

to lead their happy conjugal life and finally on 16-03-2017, petitioner no. 

2 Smti Surovi Ghosh left her matrimonial home forever and since then 

both of them have been living separately from each other. Both the 

petitioners determined not to continue of their conjugal life. It also 

appears from their evidence that they want dissolution of their marriage 

on mutual consent with no condition. Accordingly, the petition for 

dissolution of marriage on mutual consent is allowed.  

  The marriage between the parties is dissolved w.e.f. passing of 

this order. Accordingly, decree be prepared on dissolution of marriage 

on mutual consent by way of decree of divorce.  

 The suit is disposed of.  

 Given under my hand and seal of this court on this 30th day of 

August, 2019 at Dhubri.  

 

 Addl. District Judge, Dhubri 


